
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ER NA K U LAM 

O.A. No. 	13 	 199 1 

F 	 DATE OF DECISION_21 . 2 . 91  

B Arvindaspan. Pilla 	 Applicant (s) 

V.$adasivan P11 lai 

WA 

Mr. .R Rajendran Nair 	Advocate for the Applicant (s) 

Versus 

The Sub Divisional Officer. 	Respondent (s) 
Tiàyraphs, Kayatnkulam & another 

Mr  !_Jf_.i.  SQUfl.pabn, SCCSG_Advote for the Respondent (s) 

/ 	CORAM: 

The Hon'ble Mr. 	S. P. MWRJI, VICE CHAIRMAN 

The HonbIe Mr. N. DHARNALAN, JUDICIAL MEMBER 

Whether Reporters of local papers may be allowed to see the Judgement? 

To be referred to the Reporter or not? >4 
Whether their Lordships wish to see the fair copy of the Judgement? 
To be circulated to all Benches of the Tribunal? )ci 

a 
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MR. N. 	 JUDICEAL I4EMBER 

= 	The applióants approached this Tribunal with the 

grievance that the respondents are not enging ti as 

Casual Mazdoor eventhough work is vailable. They 

submitted that they have been engaged by the respondents 

occasini1 ' till 1987 when work was available. 

Thereafter the respondents refused to give them work 

at the same time the persons who are juniors t •  the 

appliants are being given engagement. 

2. We have considered similar caSes in O.A. 201/89 

0.A. 747/89 and connected cases and disposed of with 

the direction thatX the applicants therein may be given 

employment along with their juniors as and when work is 

available with the respondents. 
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We have heard the learned counsel for the respondents 

also who Submitted that details regarding the engagement 

of the applicantse not avilaible and the flepartment is 

finding it difficult to engage the applicants without 

s dfficient details. 

The applicantha not furnished necessary details 

regardingthe previous engagement;in this application. 

AcCoringly, we feel proper to dispose of the application 

directing the applicants to file detailed representation 

with all  materials and available documents to satisfy 

the respondents about their previous engagement and 

the seniority of the applicants for being engaged along 

with the juniors as allegec in this application. 

We direct the applicant to file a detailed 

representation stating their service particulars as 

Casual Mazdoor under the first respQndent with all 

relevant records, within two weeks from the date Of 

receiPt of a  cOPY of this judgment. If the applicants 

file a representation as directed above, the first 

respondent shall consider and dipose of the same taking 

into consideration Our observation in similar cases 

such as Q.. 202/89, O.A. 747/89 and connected cases. 

The respondents . shall dispose of the representation 

as early as possible at any rate within a period of 

two months from the date of receipt of the representation 

from the apPliCants. 

The application is disposed of without any order 

as to CoStS. 

(N. DHARMADAN) 
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